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Pak. IOgh Commissioner'. AIlepd 
Leiter 1mP1IeaUq AiDJy& 

Ghosh 

1833. SHRl D. N. pATODIA: 
SHRI MRlTYUNJAY PRA-
SAD: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether attention Of Govern-
ment has been drawn to a press re-
port published in the "Current 
weekly" of 20th January, 1968, to the 
effect that the Home Ministry after 
enquiry has come to the conclusion 
that the letter purported to have been 
written by the Pakistan High Commis-
sioner to his Foreign Minister impli-
cating Atulya Ghosh is a forgency; 

(b) whether the Intelligence De-
partment has attributed the author-
shlp Of this letter to Mr. Yuri Medin, 
Counsel in the Soviet Embassy in 
New Delhi; and 

(c) whether the question has been 
taken up by Government with the 
Russian BUd Pakistani Governments? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI VlDYA CHARAN SHUKLA): 
(a) Yes, Sir. 

(b) There is no definite inonnation 
about the author of the forced docu-
ment. 

(c) Does not arise. 

12 hrs. 

RE: CALLING ATTENTION NOTICE 

SHRl GANESH GHOSH (Calcutta 
South): Sir, I gave notice of a CallinI 
Attention Notice .  .  • 

MR. SPEAKER: Order, order. I 
would request the hon. Member to 
resume his seat. I have got a number 
of Calling Attention Notices and also 
a number of adjournment. motions. 
It is not as though I get only one and 
I admit it. Because we are taking up 
the N o-ctJnlfidence Motion on the issue 
of Kutch I am not admitting the Cal-
~ Attention Notice on .thal. I am 
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[.Mr. Speaker] 

not mentioning aJl7 munes. Agam, 
the Proclamation of President's Rule 
in Bengal, the Governor's statement 
etc., are also coming up before the 
House. There is a privilege motion 
given by one hon. Member about the 
variation in the statements of the Go-
vernor. Some hon. Members have a 
feeling that their Calling Attention 
Notices are not looked into. Let me 
place the facts ·before the House. 
When a CalliDg Attentitm Notice 
is read out to me I do not know 
who has given notice of that 
becaUSe the names are not read 
out and I do not also ask them to 
read out the names. I do not even 
know whether it is given by a Con-
gressman or a Member from the Op-
position. I onlY' decide whether the 
matter should be brought before the 
House 'Or not. If every hon. Member 
whose Ca.llIDg Attention Notice is 
not admitted raises it on the floor of 
the House immediately after the Ques-
t'ion Hour, will it lead us anywhere? 

Shri Bbogendra Jha, to mention only 
one name, gave notice Of a privilege 
motion about some variation in the 
statements of the Covernor of Ben-
gal. I discussed the matter with him. 
I told him that the President's Pro.. 
clamation was .coming before the 
Rouse and he cDuld certainly take up 
this point oalsD during the debate 'On 
that. The said ProclamatiDn had al-
ready been placed befDre the House 
and, therefDre, I said that I did not 
consider it a matter Df privilege .. He 
wrote to me that it may at least be 
mentioned in the House. 

l! everybody wants that his privilege 
motion, oadjDUrnID1!Ilt mDtitm or Call-
ing Attentitm Notice should be dis-
cussed here, I have DO objection but 
then we will not be able to do any 
other business. You may change 
the rules, I have no objeclion. 
You may change the rules say-
ing tb:at one or two hours after 
the Question Hour DIa7 be allotted 
for this. Then anybod¥ can nise 

--WDt recora.d. 

anything. An hon. Member from the 
Congress sid", yesterday mentioned 
that Calling Attention Notices from 
the Congress side are not taken up. 
As I have already said, r do not read 
the names and I do not know whether 
a Notice has been given by a Con-
gress Member or an Opposition Mem-
ber. Members belonging to the Ruling 
Party cannot give embarrassing Cal-
ling Attention Notices as Members of 
the Opposition have the privilege to 
do. 

TherefOre, while there is some acci-
dent or trouble the OPPOSItion has the 
pr'ivilege to give notice of a Illotion 
while the members of the ruling party 
cannot naturally give notice of 5uch 
motions. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Wren you do not 
read the names, how do you know 
which will embarrass whom. 

MR. SPEAKER: If hon. Members 
so desire, let the leaders of all parties 
sit together, discuss and provide in 
the rules if anything is to be raised 
after the question hour. 

SHRI HEM BARUA. (Mangaldat): 
There is a feeling among the mem-
bers that Calling Attention Notices 
Bre often arbitrarily rejected. Then, 
what is the remedy? 

MR. SPEAKER: The rules provide 
the remedy fOr it. Any member can 
m:>.ke use ~  the rules. Let there 
be no more discussion now. If hon. 
Members so desire, let us sJt the 
leaders of all parties and come to r 
decision It can be done in the Busi 
ness Advisory Committee or in the 
Rules Committee. Let us sit down 
and discuss It. After that, If a deci-
sion is taken to permit the raisin& of 
such points after question hour, I 
will permit it; not now. So, anything 
mentioned by hon. Members now will 
not be recorded. (I nterMtptiom) . --

Yesterday even when I said "notblq 
will be recorded", the preq has 1 ~ 
lished something, :which is DDt o~. 
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Therefore, when I say that nothine 
will be taken down, it means abso'-
lutely no proceedings nnd the press 
.hall not publish anything that hal 
hoappened at that time. Yesterday 
lome papers have done it. Therefore, 
I am. sorry, I have to warn them. 

12.17 lira. 

PAPERS LAID ON THE TABLE 

EeoDomle SlI1'\Iey 

THE DEPUTY PRIME MINISTER 
AND THE MINISTER OF FINANCE 
(SHRI MORARJI DESAI): I beg to 
lay on the Table a copy of 'Economic 
Survey, 1967-68' [Placed in Librorv. 
See No. LT-199168.] 

UNLAWFUiL ACTIVITIES (PREVEN-
TIONS RUES 

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): I 
beg to lay on the Table a copy of 
the Unlawful Activities (Prevention) 
Rules, 1968, published in Notification 
No. 5.0. 481 in Gaette of India dated 
the 5th February, 1968, under sub-
section (3) of section 21 of the Un-
lawful Activities (Prevention) Act, 
1967. [Placed in Library. See No. 
LT-200168.] 

Anow RePOri of 1.1. T. MadraS 

THE MINISTER OF EDUCATION 
(DR. TRIGUNA SEN): I beg to lay 
on the Table a copy of the Annual Re-
port of the Indian Institute of Tech-
nology, Madras, for the year 1966-67. 
[Placed in LibrCTl/. See No. LT-201/ 
88.] 

NOtuleaUODS under All IDdia Services 
Act. 
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(i) G.S.a. 1906 published in Gazet-
te of India dated the 30th De-

cember, 1967, makinl certain 
amendments to the schedule to 
the Indian Police Servu:e (FiD.-
tion of Cadre Strength) Recu-
lation, 1955. 

(ii) G.S.R. 1907 published in Ga-
zette of India dated the 30th 
December, 1967, maldng certain 
amendments to Schedule nl to 
the Indian Police Service (Pay) 
Rules, 1954. 

(iii) G.S.R. 34 published in Gazette 
of India dated the 13th Janua-
ry, 1968, making certain amend-
ments to Schedule IU to the 
Indbn Police Service (Pay) 
Rules, 19'54. 

(iv) G.S.R. 42 published in Gazette 
of India· dated the 13th 
January, 1968. 

(v) The Indian Administrative Ser-
vice (Pay) Amendment Rules, 
1967, published in Notification 
No. G.S.R. 43 in Gazette of 
India dated the 13th January, 
1968. 

(vi) The Indian Administrative 
Service (Regulation of Senio-
rity) Amendment Rules, 1967, 
published in Notification No. 
G.S.R. 44 in Gazette of India 
dated the 13th January, 1968. 

(vii) The Indian Administrattve 
Service (Appointment by Pro-
motion) Amendment Regula-
tions, 1967, published in Noti-
fication No. G.S.R. 45 in GazettE' 
of lndia dated the 13th January, 
1968. 

(viii) G.5.R. 46 published in Guet-
te of India d'3.ted the 13th Jan-
uary, 1968, making certain 
amendments to the Indian Ad-
niliiistrattve Service (Fixation 
of Cadre Strength) Regulations 
1955. 

(ix) G.S.R. 47 published "in Gazette 
of India dated ~ e 13th Janua-
ry, 1968, making certain amend-
ments to Schedule III to the 


